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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

MA-70150/16
Appeal No.1253/08 & CO-275/2

Arising out of O/A No.Z6-CE/APPL/Noida/2008 dated 11.02.2008
passed by Commr. (Appeais) of Central Excise, Customs & S.Tax,
Maoida.

Eor approval and signature:

HON'BELE MR. ANIL CHOUDHARY, MEMBER (JUDICTAL)
E HON'ELE MR. ANIL G. SHAKKARWAR, MEMBER {TECRNICAL}

" . N S ey e e e r

1. Whelher Prass Repoters may be aflewed to see
the Qrder for publication as per Hale 27 of the
CESTAT {Procedure) Rules, 19827 : No

i

Whether it should be released under Rule 27 af the
CESTAT {Procedure} Rules, 1982 for publication
ien any autharitative report or oLt D Yoes

3. Whethor His Lordshlp wishes o see the f3lr copy
of the Jrder? : Seen

4. Whether Order is to be dredlated o the Departmenial
Authoritles? FYes

Commissioner of Central Excise & 5. Tax, Noida
CAPPELLANTLS)

VERSUS ¢

M/s 1. B, M. Auto Ltd.
RESPONDENT (S)
APPEARANCE

Shri Rajeav Ranjan, loint Commr. (D.R.) for the Department . ”I
None for the Respondent {s) T

CORAM:

HONBLE MR, ANIL CHOUDHARY, MEMBER (JUBICIAL)
HON'BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL}

DATE OF HEARING & PRONOUNCEMENT : 10. 05, 2[}15_;5 50

Fmad oroer no. 7O[BR /2016
Mige, ORDER Vo Jo Y /Rolk
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% Appeal No 125308

Per Mr. Anii Choudhary -

Heard the Id.AR. for Revenya,

Appeal s disposed off zg

withdrawn, as prayed in EIM.A,NG.?GISUHE, witholrt entering intg

merits. M.A, and CC alse stand disposed off

(Proncunced in the open Court)
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